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. 'CENTRAL AEMINISTRATIVE TRIBUNALGUWAHATI BENCH.

0.A. No. 236 of 2005

" DATE OF DECISION: 09.09.2005

. Shri Mani Kanta Das &

" Shri Ramesh Chandra Bordoloi - APPLICANT(S)
Mr.Adil Ahmed. '
' ' . ~ ADVOCATE FORTHE
- T ~ APPLICANT(S)
" - VERSUS.--
~ Union of India & Ors. o :
o RESPONDENT(S)
Mr.AK. Choudhury,Addl '
C.G.S.C.
ADVOCATE FOR THE -

RESPONDENT(S)

THE HON'BLE MR. JUSTICE G. SIVARAJA- VICE-CHAIRMAN

1 ‘Whether Reporters of local papers may be allowed to see the

3udgments° *

2. To be referx ed fo the Reporter or not?

3. Whether thelr Lordshlps wish ‘to see the fair- copy of the

judgment'?

4. Whether the Judgment is to be circulated to the other

. P

Ben ches?

~ Judgment delivered by Hon’ble Vice-Chairman

L4
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CENTRAL ADMMSTMTWE TmaumL GUWAHAT! BENCH

Ongmal Application No. 236 of 2005

- Date of Order: This the 9" Day-of September 2005,

 HON’ BLE MR.JUSTICE G. SIVARAJAN VICE-CHAIRMAN.

1 Shri Mam Kanta Das
Son of Late Teka Ram Das
Khalasi - -
Office of the Executlve Engmeer(EIectrrcat)
Guwahati ,
Electrical Divjision-1 Bamummaldam
: Guwathatl -21.

2.. Shri Ramesh Chandra Bordoloi,
Son of Late Kali Nath Bordolor
Lift Operator
Office of the Executive Engineer(Electrica!)
Guwahati -
Electrical Division-1
Bamunimaidan

Guwahati-21. . h o Applicants -

By Advocate Mr A, Ahmed

-Versus-

1. The Union of India represented by the Secretary
To the Government of India,
Ministry of Urban Affairs, Nirman Bhawan,
New Delhl -110011. :

2. The Drrector General Works,

: Central Public Works Department 118
~ Nirman Bhawan,

" New Delhi-110011

3 - The Chief Engineer(EL){EZ)
CPWD, Nizam Palace,
234/4A.).C.Bose Road,
I(olk’ata-ZO

4. The Superintending Engmeer
(Electrical), Guwahati Central Etectncal Circle’
Central Public Works Departmenmt
Bamummazdan Guwahatt-;’l

5. The Executrve Engmeer(EIectncai)
Guwahati Electrical Division No.1 |
Central Public Works Department, ‘Guwahati-21

. By Advocate Mr.A K. Choudhury, Add|.C.G.S.C.

- Respondents
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ORDER (ORAL)

The ap;p,lic‘ants are presendy working as Khalasi and Lift Operator

respet':t"iVely, wunder the Respondents Their grievance is that though

they are ent:t}ed to Specnal Duty Allowance (SDA for short) for working

in the N E. Reglon under various Government orders and the decisions
of Courts and Tribunals, the Respondents are not paying SDA to the

appl:cants The apphcants made representations to the Respondent,

'Whlch were returned by the bth Respondent stating that:

1"We shouid not forward this type of case to SE (E)
when no. of -such rep. has been turned. down by
Govt /5up Court. He may file the case in Guw CAT.”:

, 2. ,' l have heard Mr. A Ahmed Ieamed counsei for the applicant and

‘MrAK Choudhury, learned Add!.C.G.S.C. appearmg for the

Respondents Mr AAhmed counsel for the apphcant submits that it is

i the above circumstances the applicants are forced to file thlS

apphcatron for the rehef sought for therein. l a!so heard Mr. A. K.

Choudhury, learned Addl, CG s.C. appeanng for the Respondents As
aiready noted the apphcants are clarmmg SDA on the ba5|s of various |

| Gover—nment orders and the decrs:ons of this Trlbuna! in order to get

’

SDA the apphcants have to  satisfy wvarious condltrons st|pulated

'Government orders grantmg SDA In the crrcumstances it is a matter

for the appla_c-ant's to place all relevant facts before the authorities and

it is for thejau‘thOrities to take decision thereon with reference to the

" Government order on the point and the decision of the Tribunal and

the ‘court in the first instance. In the instant case though the

/ | ®
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app!iﬁants had preferred representation in that régard they were
returned of the endorsement noted herein beforé.

3. .T'hié Tribunal had occasion to consider the question of
admissibi.lity of SDA in the common order dated 31.-5.2005‘ in

0.A.N0.170 of 1999 and connected cases. The principle deduced from

the. various. Government orders and the’ decisions of Courts and
Tribunals are summed up in paragraphs 52 and 53 of the said order

" which reads thus:-

“52.  The position as it obtained on 5.10.2001 by virtue
of -the Supreme Court decisions and the Government
orders can be summarized us: :

Special Duty Aliowance is admlss:bie to Central
Government employees having All India Transfer
liability on posting to North-Eastern Region from
outside the region. By virtue of the Cabinet
clarification mentioned earlier, an employee
belonging to North Eastern Region and subsequently
posted to outside N.E. Region if he is retransferred to
N.E. Region he will also be entitled to grant of SDA
provided he is .also having promotional avenues
based on a common All India seniority and All India
Transfer liability. This will be the position in the case
‘of residents of North Eastern Region originally
recruited from outside the region and later
transferred to North Eastern Region by virtue of the
All india Transfer Liability provided the promotions
are also based on an All India Common Seniority.

“83.  Further, payment of SDA, if any made to ineligible
persons titl 5 10.2001 will be waived.”

4. in the curcumstances | am of the view that this apphcatlon can be

disposed of with the following directions:-

The appiicant's are directed to file a fresh représenta’tion with all

,,requisité details befére the competent Respondent within 1 month

from to day. The concerned Respondent will dispose of the said

_representations on merits in the light of the principles stated in the

common order extracted above and in accordance with the law within

r



- concerned respondent for compliance.

.

- a ,periéd of fhrge months thereafter. The Respohdent'wi!l pass

speakin'g order and communicate fhe same to the applicants.

The O.A. is disposed of as above at the admission 'stage itself.

' This will be produced alongwith the r.epresentations before the

(G.SIVARAJAN)
~ VICE-CHAIRMAN

LM
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Central Gullaigiyjy - \ '.
IN THE CENTRAL ADMINISTRATIVE TRIBUN AL S

ORIGINAL APPLICATIONNO. 0 oF 200,

 Shri Mani Kanta Das & another ' ' ... Applicants
- Versus -
The Union of India & Others | ..Respondents
'LIST OF DATES

Annexure - A is the photocopy of extract of Office Memorandum dated 14-12-1983.
Annexure - B is the photocopy of Office Memorandum No.F.No.11 (2)/97-E-I1 (B) dated
22-07-1998. '

" Amnexure - C is the photocopy of the Office Memorandum No.10 (D/GEDIL/92/1894

Dated 30-12-1992

Anﬁexme - D is the photocopy of the Office Order No. 10(1)/AESD-V/COB/93/336
Dated 01-05-1993.

‘Annexure — E is the photocopy of the Office Order No.9(42)/LO/94/SE(C)/CAL/1077

Dated 01-06-1994.

Annexure - F is the photocopy of Letter No.20-12-1999-EA-1-1799 Dated 02-05-2000.

Annexure — G is the photocopy of tum down letter issued by the Office of the Respondent
No.3. :

Amnexure - H is the photocopy of one of the Representation dated 26.3.04 submitted by
the Applicant No.2 before the Chief Engineer (Electrical), East Zone, Kolkata.

Annexure — I is the photocopy of the Judgment and Order dated 19-03-2001 in
0.A Nos.56/2000 passed by this Hon’ble Tribunal.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA g &
GUWAHATI BENCH, GUWAHATI, =N
) <
(An Apphcat:on Under Section 19 of The Central Administrative Tribunal W,
Act 1985) i§°
| T
ORIGINAL APPLICATIONNO. \%b  OF 2005.
BETWEEN
1.  Shri Mani Kanta Das
Son of Late Teka Ram Das
Khalasi

M KD 2%

Office of the Executive
Engineer (Electrical) Guwahati
Electrical Division ~ |
Bamunimaidan,

Guwahati - 21.

Shri Ramesh Chandra Bordoloi
Son of Late Kali Nath Bordoloi
Lift Operator

Office of the Executive
Engineer (Electrical) Guwahati

- Electrical Division ~ I

Bamunimaidan,
Guwahati - 21.
...Applicants

- AND -

The Union of India represented

by the Secretary to the
Government of India, Ministry
of Urban Affairs, Nirman
Bhawan, New Delhi-110011.

The Director General Works,
Central Public Works
Department, 118-A, Nirman
Bhawan, New Delhi- 10011.

The Chief Engineer (EL) (EZ)
CPWD, Nizam Palace,
234/4 A. J. C. Bose Road,
Kolkata ~ 20.

The Superintending Engineer
(Electrical), Guwahati Central

Electrical Circle, Central Public

Works Department,
Bamunimaindan,
Guwabhati - 21.
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2.

' 3.

4.

MKk DE%

~ -

5. The - Executive Engineer

(Electrical), Guwahati
Electrical Division No.1.
Central Public Works
Department, Guwahati ~ 21.
...Respondents

DETAILS OF THE APPLICATION

PARTICULARS OF ‘THE ORDER AGAINST WHICH THE
APPLICATION IS MADE :

This application is not made against} any particular
order but praying for a direction from this Hon’ble Tribunal to
the Respondents for payment of Special Duty Allowance to
the Applicant as per Government of India, Cabinet Secretariat
Letter No.20-12-1999-EA-1-1789 dated 02-05-2000.

JURISDICTION OF THE TRIBUNAL :

The Applicants declare that the subject matter of the
instant application is within the jurisdiction of the Hon'’ble
Tribunal.

LIMITATION :

The Applicants further declares that the subject matter
of the instant application is within the limitation prescribed
under Section 21 of the Administrative Tribunal Act 1985.

FACTS OF THE CASE :

Facts of the case in brief are given below:

4.1 That your humble Applicants are Indian Citizen by
birth and as such they are entitled to get all the rights and

privileges guaranteed under the Constitution of India.

4.2 That your Applicants beg to state that that the
applicant No.1 is working as Khalasi under the Respondent
No. 5, the applicant No. 2 is working as Lift Operator under

e e — e
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the Respondent No. 2. They have got common grievances,

common cause of action and the nature of relief prayed for is’

also same and similar and hence having regard to the facts
and the circumstances they intended to prefer this
application jointly and accordingly they crave leave of the
Honble Tribunal under Rule 4 (S) (a) of the Central
Administrative Tribunal (Procedure) Rules, 1987. They also
crave leave of the Hon’ble Tribunal and pray that they may be
allowed to file this joint application and pursue the instant

application for redressal to their common grievances.

_4.3 That your Applicants begs to state that the Government
of India, Ministry of Finance, Department of Expenditure
granted certain improvements and facilities to the Central
Government Civilian Employees of the Central Government
serving in the States and Union Territories of North Eastern
Region vide Office Memorandum No.20014/3/83-IV dated 14-
12-1983. In clause II of the said Office Memorandum Special
(Duty) Allowance was granted to Central Government Civilian
Employees, who have All India Transfer liability at the rate of
Rs.25% of the basic pay subject to ceiling of Rs.400/- (Rupees
Four Hundred) only per month on posting to any station in
the North Eastern Region. The relevant portion of the Office
Memorandum dated 14.12.1983 is quoted below:

(iii) Special (Duty) Allowance: -

“Central Government Civilian employee who have All
India Transfer liability will be granted a Special (Duty)
Allowance at the rate of Rs.25% of basic pay subject to
‘a ceiling of Rs.400/- (Rupees Four Hundred) only per
month on posting to any station in the North East
Region. Such of these employees who are exempted
from payment of Income Tax, will however not be

eligible for the Special (Duty) Allowance, Special (Duty) -

Allowance will be in addition to any Special Pay and for
allowances already being drawn subject to the
condition that the total of such Special (Duty)
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Allowance plus Special Deputation (Duty) Allowance
will not exceed Rs.400/- (Rupees Four Hundred) only
per month. Special Allowance like Special
Compensatory (Remote) Locality Allowance,
Construction Allowance and Project Allowance and

Project Allowance will be drawn separately.”

The Govt. of India, Ministry of Finance, Department of
Expenditure vide its Office Memorandum No.F.No.11 (2)/97-
E-II (B) dated 22-07-1998 continued the said facilities as per
recommendation of the Fifth Central Pay Commission. ’

Annexure - A is the photocopy of extract of Office
Memorandum dated 14-12-1983.

Annexure - B is the photocopy of Office
Memorandum No.F.No.11 (2)/97-E-1I (B) dated
22-07-1998.

4.4 That your Applicants beg to state that the Applicant

] No.1 belongs to North Eastern Region and he was appointed
as Khalasi by the Respondent No.4 vide Office Memorandum
No.10 (7)/GEDII/92/ 1894 Dated 30-12-1992 in pursuance of
the letter No.10(1)/GCEC/92/2973 Dated 28-12-1992 issued
by the Superintending Engineer (Eléctrical), Guwahati
Central Electrical Circle, Central Public Works Department,
Guwahati - 21. He was attached to the Assistant Engineer
(Electrical) Aviation Electrical Sub-Division No. V Central
Public Works Department, Coach Bihar, West Bengal. In the
said Office Memorandum dated 30-12-1992 in paragraph 4 it
has been clearly stated the appointment carries with it the
liability to serve in any part of the India or outside where the
\CPWD has an Organisation. The Applicant No.1 was
transferred to the Office of the Assistant Engineer (Electrical)
Guwahati Central Electrical Sub-Division No. I, Central
Public Works Department, Guwahati -~ 21 vide Office Order
No. 10(1)/AESD-V/COB/93/336 Dated 01-05-1993. The
\/Applicant No.2 also belongs from North Eastern Region and

M1 Ko
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he was surplus skill worker, Grade - II of Small Industries
Service Institute under the Office of the Development
Commissioner, Small Scale Industries, New Delhi and
subsequently redeployed and appointed as Lift Operator
under the instant Respondents vide Office Order
No.9(42)/LO/94/SE(C)/CAL/1077 Dated 01-06-1994. The
Applicant No.2 was transferred and posted from Office of the
Development Commissioner, Small Scale Industries, New
elhi to Calcutta Central Electrical Division -~ IV, Central
Public Works Department, Calcutta -20. The Applicant No.2
was transferred to the Office of the Respondent No.3, i.e.
Superintending Engineer, Guwahati Central Electrical Circle,
Guwahati from Calcutta Central Electrical Division IV,
Central Public Works Department vide Office Order
No.9/42/LO/SE(C)/EZ/CAL/564 Dated 22-07-1997.

Annexure - C is the photocopy of the Office
Memorandum No.10 (7)/GEDI1/92/1894 Dated
30-12-1992

Annexure — D is the photocopy of the Office Order
No. 10(1)/AESD-V/COB/93/336 Dated 01-05-
1993.

Annexure — E is the photocopy of the Office Order
No. 9(42)/L0O/94/SE(C)/CAL/1077 Dated 01-06-
1994.

4.5 That your Applicants beg to state that they are saddled

/ with All India Transfer liability in terms of their offer of

appointment and with the said liabilities they have accepted
for All India Transfer liability as per their appointment letter.
It is worth to mention here that as per the said All India
Transfer Liability the Applicant No.1 was transferred to Office
of the Assistant Engineer (Electrical), Guwahati Central
Electrical Sub-Division No. I from Assistant Engineer
(Electrical) Aviation Electrical Sub-Division - V, Central Public
Works Department, Coach Bihar. The Applicant No.2 was

A
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also transferred from Calcutta Central Electrical Division IV,
Central Public Works Department, Calcutta to Office of the
Superintending Engineer, Electrical, Guwahati Central
Electrical Circle, Guwahati. Therefore, the Applicants are in

( practice saddled with All India Transfer Liability and in terms

of Office Memorandum dated 14-12-1983 and they are legally
entitled for grant of Special (Duty) Allowances.

4.6 That your Applicants beg to state that as per Cabinet
Secretariat Letter No.20-12-1999-EA-1-1799 dated 02-05-
2000 it has been further clarified that an employee hailing
from NE Region and subsequently posted to outside of NE
Region and reposted from outside of NE Region to NE Region
will also be entitled for Special Duty Allowance.

Annexure - F is the photocopy of Letter No.20-12-

1999-EA-1-1799 Dated 02-05-2000.
\____-_—_——-—1

4.7 That your Applicants beg to state that they have
submitted representations before the concerned authority for
payment of Special Duty Allowance. But the authority did not
take any steps in this matter in spite of clear cut direction
issued by the cabinét secretariat letter dated 2.5.2000
(Annexure - F) regarding payment of Special Duty Allowance.
The Applicants has fulfilled the eligibility criteria regarding
entitlement of Special Duty Allowance as per above said
cabinet secretariat letter dated 2.5.2000. The Applicant No.1
lastly submitted his representation on 3.5.2005 before the
Respondent No.3 through Respondent No.4. The Office of the
Respondent No.3 vide their remark dated 17 .5.2005 has
stated that “we should not forward this type of case to SE (E)
when no. of such rep. has been turned down by Govt. He may
file the case in Guw. CAT. in the body of the forwarding letter
which was forwarded by the Respondent No.4. As such your
Applicants are compelled to approach this Hon’ble Tribunal
for seeking justice in this matter.

MK pa%s
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Annexure - G is the photocopy of turn down
letter dated issued by the Office of the
Respondent No.3 to the applicant No. 1.

Annexure - H is the photocopy of one of the
Representation dated 26.3.04 submitted by the
Applicant No.2 before the Chief Engineer
(Electrical), East Zone, Kolkata i.e. the
Respondent No.3.

4.8 That your Applicants beg to state that similarly situated
persons have earlier approached this Hon’ble Tribunal by
filing 0.A.No0.56/2000 and this Hon’ble Tribunal vide its
Judgment dated 19-03-01 in the said case has stated that an
employee hailing from NE Region initially but subsequently
transferred out of NE Region but reposted to NE Region would
also be entitled to S.D.A. and similar other copy of judgment
passed by this Hon'’ble Tribunal is also annexed herewith for
ready reference of this Hon’ble Tribunal.

Annexure - I is the photocopy of the Judgment
and Order dated 19-03-2001 in 0.A.No.56/2000
passed by this Hon’ble Tribunal.

4.9. That your applicants beg to state that recently this
Hon’ble Tribunal vide its Judgment and order dated

31.05.2005 passed in O.A. No. 170/1999 and other series of

cases held that an employee belongs to N.E. Region and
subsequently posted to outside the North Eastern Region and
again he is reposted to North Eastern Region, he will be
entitled for payment of Speéial Duty Allowance.

The applicants crave leave of this Hon'ble
Tribunal to refer to and rely upon a copy of the
said Judgment at the time of hearing of the

instant case.

4.9 That your Applicants beg to state that they have
fulfilled all the criterion laid down in the aforesaid
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Memorandum regarding payment of Special Duty Allowance,

hence the Respondents cannot deny the same to the

Applicants without any justification.

4.10 That your Applicants beg to state that similarly situated
persons are enjoying the same benefit without any
interruption, as such the action of the Respondents is
arbitrary, malafide, whimsical and also not sustainable in the

eye of law as well as on facts.

4.11 That your Applicants submit that there is no other
alternative remedy and the remedy sought for if granted
would be just, adequate and proper.

4,12 That this application is filed bonafide and for the cause

of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 For that, due to the above reasons and facts, which are

narrated in details, the action of the Respondents is prima

facie illegal, malafide, arbitrary and without justification.

5.2 For that, the Applicants are practically having All India
Transfer liability and as such, they are legally entitled to draw
Special Duty Allowance as per various office memorandums

in this regard.

5.3 For that, similarly situated persons who are workihg
under the same Ministry have been granted the Special Duty
Allowance but the Respondents are not giving the same relief
to the instant Applicants. As such, the actions of the

.Respondents are bad in the eye of law and also not

maintainable.

5.4 For that, similarly situated persons have already
granted this relief by this Hon’ble Tribunal.

5.5 For that, being a model employer the Respondents
cannot deny the same benefits to the instant Applicants,
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which have been granted to the other similarly persons. As
such, the Respondents should extend this benefit to the
Instant Applicants without approaching this Hon’ble
Tribunal.

5.6 For that, it is unjust to discriminate among the
employees who are similarly placed in the same ministry and

“also it is not proper to insist on every aggrieved employee to

approach the court of law when the cause of action is
identical.

5.7 For that, in any view of the matter the action of the

Respondents are not sustainable in the eye of law.

The Applicants crave leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant

application.

DETAILS OF REMEDIES EXHAUSTED :

That there is no other alternative and efficacious and

. remedy available to the Applicants except the invoking the

jurisdiction of this Hon’ble Tribunal under Section 19 of the
Administrative Tribunal Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT:

That the Applicants further declare that they have not
filed any application, writ petition or suit in respect of the
subject matter of the instant application before any other
court, authority, nor any such application, writ petition of
suit is pending before any of them.

RELIEF PRAYED FOR :

Under the facts and circumstances stated above, the
Applicants most respectfully prayed that Your Lordships may
be pleased to admit this application, call for the records of the
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case, issue notices to the Respondents as to why the relief
and relieves sought for the Applicants may not be granted
and after hearing the parties may be pleased to direct the
Respondents to give the following relieves : -

8.1 That the Hon'ble Tribunal may be pleased to direct the
Respondents to pay the Special Duty Allowance to the
Applicants.

8.2 To Pass any other relief or relieves to which the
Applicants may be entitled and as may be deem f{it and proper
by this Hon’ble Tribunal.

8.3 To pay the costs of the application.

INTERIM ORDER PRAYED FOR :

At this stage no interim order is prayed for, if the
Hon'ble Tribunal deem fit may pass any order or orders.

THIS APPLICATION IS FILED THROUGH ADVOCATE.

PARTICULARS OF 1.P.O.
I.LP.O. No. :-
Date of Issue -
Issued from -

Payable at :-

LIST OF ENCLOSURES:

As stated in Index.

Verification ......oceveevense

A
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VERIFICATION

1, Shri Mani Kanta Das, Son of Late Teka Ram Das, Khalasi,
Office of the Executive Engineer (Electrical), Guwahati Electrical
Division - I, Bamunimaidan, Guwahati - 21, do hereby solemnly
verify that I am the Applicant No. 2 of the instant application and I
am authorized by the other applicant to sign this verification. That
the statements made in paragraph (; | ¢ i,/ G 5—

. N are true to my knowledge, those made in
paragraph Nos. C\.'}/. " (,/ 47, C\.%, (-9 - are being matters
of record are true to my information derived therefrom which I
believe to be true and those made in paragraph 5 are true to my
legal advice and the rests are my humble submission before this

Honble Tribunal. I have not suppressed any material facts.

And 1 sign this verification on this the 747),\ day of
September 2005 at Guwabhati.

Mol Kafa 0 a2

DECLARANT
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Relevant portion

No. 20014/2/83/B.1IV
Government of India
Ministry of Finance
Department of Expenditure

New Delhi, the 14™ Dec’83

OFFICE MEMORANDUM

" Sub: Allowances and facilities for civilians employees of the Central Government
serving the States and Union Territories of North Eastern Region ~ improvements
thereof.

. The need for attracting and retaining the services of competent officers for service
in the North Eastem Region comprising the States of Assam, Meghalaya, Manipur,
'Nagaland and Mizoram has been engaging the attention of the government for some time.
The Government had appointed a Committee under the Chairmanship of Secretary,
Department of Personnel and Administrative Reforms, to review the existing allowances
& Administrative Reforms, to review the existing allowances and facilities admissible to
the various categories of Civilian Central Government employees serving in this
Region and to suggest suitable improvements. The recommendations of the Committee
have been carefully considered by the Government and the President is not pleased to

decides as follows:~

| 1) Tenure of posti tion
There will be a fixed tenure posting of 3 years at a time for Officers with service
of 10 years of less and of 2 years at a time for Officers with more than 10 years of
service, periods of leave. Training etc. in the excess of 15 days per year will be excluded
in counting the tenure period of 2 / 3 years. Officer on completion of the fixed tenure of
service mentioned above may be considered for posting to a station of their choice as far
as possible. |
The period of deputation of the Central Government Employees to the station / Union
territories of the North Eastern Region will generally be for 3 years which can be
extended in exceptional cases in exigencies of public service as well as when the
employee concem in prepared to stay longer. The admissible deputation allowance will
~ also continue to be paid during the period of deputation so extended.
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)] Weightage for Central tion / training abroad and special mention in

- confidential records.
X QQ"QQQ‘QO"Q"Q'QQQ""‘Q'QQQQ”‘QQQQ'Q""Q"‘Q'Q"”‘

i)  Central Government Civilian employees who have all India transfer liability will
be granted a special (Duty) Allowance at the rate of 25 percent of basic pay subject to
any ceiling of Rs. 400/- per month on postings to any - station in the North Eastem
Region. Such of those employees who are exempted from payment of income tax will,
however, not be eligible for this Special (Duty) Allowance. ........ Special (Duty)
Allowance will be in addition to any special pay and pre deputaﬁon (Duty) Allowance
already being drawn subject to the condition that the total of such Special (Duty)
Allowance plus special pay/deputation (Duty) Allowance will not exceed Rs. 400/- p.m.
Special Allowance like Special Compensatory (Remote Locality) Allowance,
Construction Allowance and Project Allowance will be drawn separately.

Sd/- eligible
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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(Typed Copy)
ANNEXURE- (3
Government of India
Ministry of Finance
Department of Expenditure
New Delhi dated July, 22, 1998
OFFICE MEMORANDUM

Subject : Allowances and Special Facilities for Civilian Employees of the Central
Government serving in the States and Union Temitories of the North
Eastern Region and in the Andaman and Nicobar and Lakshadweep
Groups of Island - Recommendation of the Fifth Central Pay
Commission. '

With a view to attracting and retaining competent officers for serving in
the North Eastern Region, comprising of the territories of Arunachal Pradesh, Assam,
Manipur, Meghalaya, Mizoram, Nagaland and Tripura orders were issued in this
Ministry’s O.M. No. 20014/3/83-E.IV dated December 14, 1983 extending certain
allowances and other facilities to the Civilian Central Government employees serving
in this region. In terms of paragraph 2 thereof, these orders other than those contained in
paragraph 1(iv) ibid were also to apply mulalis mulandis to the Civilian Central
Government employees posted to the Andaman & Nicobar Islands. These were further
extended to the Central Government employees posted to the Lakshdweep Inslands in
this Ministry’s O.M. of even number dated march 30, 1984. The allowances and
facilities were further liberalized in this Ministry’s O.M. No. 20014/16/86/E.IV/E.1I(B)
dated December 1,1988 and were also extended to the Central Government employees
posted to the North Eastem Council when stationed in the North Eastem Region.

2. The Fifth Central pay Commission have made certain recommendations
suggesting further improvements in the allowances and facilities admissible to the
Central Government employees, including Officers of the All India Services posted in the
North Eastern Region. They have further recommended that these may also be extended
to the Central Government employees, including Officers of the All India Services,
posted in Sikkim. The recommendations of the Commission have been considered by the
Government and the President is now pleased to decide as follows: -

@ Tenure of Posting/Deputation]
The provisions in regard to tenure posting/deputation contained in this
Ministry’s O.M. No. 20014/3/83-E.IV dated December 14, 1983, read



(i)

(iit)

ke

with OM. No. 20014/16/86-E.1I(8) dated December 1 , 1988, shall
continue to be applicable.

Weightage for Central Deputation/Training Abroad and Special Mention
in Confidential Records. The provisions contained in this Ministry’s O.M.
No. 200014/3/83.E.IV date December 14, 1983, read with O.M. No.
20013/16/86-E.II(B) dated December 1, 1988 shall continue to be

applicable.

Special (Duty) Allowance

Central Government Civilian Employees having an “All India Transfer
Liability” and posted to the specified Territories in the North Eastem
Region shil be granted the Special (Duty) Allowance at the rate of 12.5

‘percent of their Basic pay as prescribed in this Ministry’s O.M. No.

20014/16/86-E.1IV/E.1I(B) dated December 1, 1988 but without any ceiling
on its quantum. In other words, the ceiling of Rs. 1,000 per month
currently in force shall no longer be applicable and the condition that the
aggregate of the Special (Duty) Allowance plus Special Pay/Deputation
(Duty) Allowance, if any, will not exceed Rs. 1,000 per month shall also
be dispensed vﬁth Other terms and conditions goveming the grant of this

Allowance shall, however, continue to be applicable.

In terms of the orders in this Ministry’s O.M. No. 20022/2/88.E.II(B)
dated May 24, 1989, Central Government Civilian employees having an
All India Transfer Liability” and posted to serve in the Andaman &
Nicobar and Lakshadweep Groups of Islands are presently entitled to an
Island Special Allowance at varying rates in lieu of the Special (Duty)
Allowance admissible in the North-Eastern Region. This Allowance shall
continue to be admissible to the specified category of Central
Government employees at the same rates as prescribed for the different
specified areas in the O.M. dated may 24, 1989, but without any ceiling
on its quantum. This Allowances shall also henceforth be termed as Island
Special (Duty) Allowance. Separate orders in regard to this Allowance
have been issued in this Ministry’s O.M. No. 12(1)/98-E.II(8) dated Duly
17.1998.
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Attention is also invited in this connection to the clarificatory orders
contained in this Ministry’s O.M. No. 11(3)/95-E.1I(B) dated January 12,
1996, which shall continue to be applicable not only in respect of the
Central Government employees posted to serve in the North Eastern
Region but also to those posted to serve in the Andaman & Nicobar and
Lakshadweep Groups of Islands.
3. The President is also pleased to decide that these orders, in so far as they
relate to the Central Government employees posted in the North — Eastern
Region, shall also be applicable mulalis mulandis to the Civilian Central
Government Employees, including Officers of the All India Services, posted to
Sikkim.

4. These orders will take effect from August 1, 1997.

5. In so far as persons serving in the Indian Audit and Accounts Department
are concerned, these orders issued after consultation with the Comptroller and
Auditor General of India. |

6. Hindi version will follow.

Sq.
(N. SUNDER RAJAN)
Joint Secrelary to the Government of India

To

All Ministries / Department of the Government of India (As per standard
Distribution List) ‘
Copy [(with usual number of spare copies) (forwarded to C&AG, UPSC, etc.(As
per standard Endorsement List)]
Copy also forwarded to Chief Secretary, Andaman & Nicobar Islands and
Administrator, Lakshadweep.
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11, He will "ﬂ@i‘, keép two wives at any time thr@ugh out his
service, ' :

12, His sgervice will be térm;ngted if he isg f@und.t@ an -
alcwhalistg ’ I 4

13, He has te take eath of aliééiance to the.c@nétitutiwn'@f
India at the time of takin@{upjef'the,appwintmenggy :

14. His Qpb@intment ﬁill be_proVisiénaI’sabject te him}beimg |
'declared mad1cally fie, T RO _

15. He will be en Prebatien fer a peried ef.zwyeafé'énd'liable
~ te be extended by the app@inting autherity, '

16, He will has to fill in g d@élafatiwn'@f temperary service
®n jeining the department, .

17, He will be geverned by the shb@rdinate'servic@s'disciplinary
- ¢entrel and Appeal Rules etc,, as framed by the Gevt, ef
India frem time tg time, i - R
f o

18, He will has to give details of hisg movable and immevable
broperty within 4 weeks from the date of his appeintment .
Similar infermatien will have te be furnished in respect
©f his family members, S S

15, He will net leave the department en an effer being receiveq!
frem any ether department where he migh¢ have applied befere
neminated here, Alse he will net apply direct fer any pest
outside the crwp, . : o ‘

' VIS 3 o . B
20. He will have to give his Heme Town declaratien within 7 days,

21, Scheduled Tribe/Scheduled Caste candidate will have te .
furnish a Certifimate in the presiribed ferm in. suppert of«
candidate®s claim te kioxion Smwa beleng te a Scheduled Caste/
Tirbes, : SR S :

22, His appeintment will be gevérned by tha'relewaptvrules anﬂ

others of Gavt, issued frem time to time, §

23. If any declaratien g;Ven etiinférmati@h'furhished by the
' candidate preves te be false or 1f the candidate is feund
te have wilfully‘sugpressed any materialg infermatien, he

24, If he isg accépt the effer en the tems given abeve he mumndx

18,1.93. If the candidgte falls to repert fer duty by the
prescrIbed‘date, the offer will be treated as cancelleq

25. The fermal appaintmentiwrderﬁwill be 1igsgued on hisg Jeining

Executive Engineer(r),
Gauhati Electo'Divisimn Ne- 1T,
CPwWD, , Gauhati Airp@rt,Ghymls,

LA Y

Contd.,, 3 '
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ri Mani Kanta Dag,

Mirzapur, P.O. Azara,
Gauhati~ 15,

Cepy ' f@r imf@rmatien ta '~.,J

1.

The Superintending Engineer, Gauhati - Oentral Elect. Cirélew.

CPWD., Gauhati- 21 w1th reference to his letter ne. mentiened
abeve, .

oy i'

The ZQnal Officer (EZ), CPWD., Calcuttan.ZO.v’“

The Assistant Engineer (), Avn. Elect., Subn.Divn, N@— v,

C.PW,D,, C@@chbehar.

-

N | o P .
Executié?tg:;ineer(E)@'
Gauhati Elect, Divh. No- I

CPWD.,GauQQ%tV/IS.
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C hssistant Engineer (E)
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GOVERNMENT OF INDIA
. . CENTRAL PUBLIC WORKS DEPARTMENT
4 ",.’ e R EE 2T T T E
LA : - ST
E w*~\\( - Ne.9(42)/10/94/SE(0)/Cal/ [B] T Dated ¢ | /6/9%.
,@\Tgf¥> A T GEFICE ORDER
./6\'- | ' o . . .
o As per directipﬁ‘uffﬂépartment of Pecaonnel end Training

/ " Ministry of Personnel, Publi¢ Crievances and Pensions, New Deihi
: . issued vide his letter No,4/27/93-CS,IIT dated 25,4,9% follewing
j(Q?\ ~ Central Qovernment officialg are hereby Redspleyed in the CPWD,
\ " Region'B' as Lift Operator on the terms and condition glven
\ . o . ’

below, . | .
o Yerms and Conditions - © / | -
i. . The surplus steff of Bevelopment Commr., Small Scale

" Industries, Ministry of Industrjes, New Delhi are Redployed in
CPWD Ain the post of Lift Operator as a fresh entrant and  they

- will net claim any senlority in the Orade of Lift Operator in

- CPWD for the past services rendered by them in Deve opment Commr,
‘Small Scale Industries, Mew Delhi, Their senlority in the pest
-0f Lift Operator will be reckoned from the date they actualﬁy
Join in CPWD, P s

i1,  Scale of Pay R,950-20+1150=EB=25=1500/= plus usual
allowances as admissible io the Central Government servant.

" 114, . The benefit of the past service rendered in Developmen t
.-Commr., Small Scale Indusiries will have hewever, be admissible
: . .. for protection of Last Pay drawn carry forward of Leave & Pen~
ot . . alonery benefits, L . :
Y "“KQQ:“*“*“"W""*“ﬁS" per~irovisicn o8 Lhe scheme-of codeploymant of  surnlne
Afﬁ:r' . staff, these officlals are.permitted to carry their own pay
: . scals as personal to them in-the scale of pay of k.950«1§00/~,.

o1

e Consequent on above, following transfer and pesting are
. hereby ordered with émmegagtg effect, ~ R g—

:‘§1.N9§ o Name _ fQFfom I \ | o Eéﬁérks

- ﬁ«ﬁ;,1.§ﬂ87§;I/Pratap-Ch¢ Das ' ‘Development Commr. (aloutte Vice Sri
TS v L 8W. GreIX ~ Small Scale Induse :rant,Elect. ' ABdul
e iries,- New Delhi, Division<III, Razzak
'ﬁ’fi7ff . . ' e e ~GPWD;~Gal~20;~retirad~
Sy ) e 93 vide
R VAT R ’ ' letter
by e ¢ Ne.1990
e . ey i dt.6.9,§

© 7 ,2¢ " - " Promod Ch, Das - do v ~ do ~ Vice Srg
g Sl e es x;u'\_ﬂ‘(sc}. SJbI‘GrE‘II ¥._- o . B F\l;{@hend e
: S e . -Misre rofi-

- L : , red on 31n "

| T ‘ - 8-93 vide, .
" ".’,'fe\('A A. ;’,""5, o ;”-",f . - W . E&!‘ lﬁ'hi;nr A
6"9‘95*

Conted. XEEE DP/Z'
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N . J,ué} N 2 . ' ' | ‘
ARg Sl.No. Name . . _frem To : Remarke
o by DN 'Z'
v “ . 3 M.U, Laskar 5 AG - © e do - Vice Sri Ram ﬂgx
tr P A 8.We Gr.II o Nehaxra Singh '
@ T expired on —
- , : - - 8.6,91 :
\b///;amesh Ch, Borodoloi ~ndoq; Calcutta | Exinting
) 4. G I : T Cent.Elact, vaoanoy
. v - _ - Division~IV, '
S CPWD, Cal=20. . .
T 2 e B et sstnas 4 g St - e ars * . .v-........‘;,_-,.-....._u_...‘...,-...(.f.,....,..‘ ,/ - r
‘ R Superintending Enginee . y
i Coordination Cirele(Ez)}. 7
} , : _ : S C.P,W.D., Calcutte-20
’ . Copy forwarded to 1= . _;
’ 1« The Under Secretﬁry, Deptt. of PersonneJ X Traininz M/O
- Personnel, Public iGrievences and Pension, 3rd floer,(Hall),
Lok Nayak Bhawan, ‘New Delhi~1100023, This has a réferenc@
"~ to his letter No.h/2779‘~CS I1I dated 25,4,94, ;
2. The Development Commisuioner, Small Scale Industries, MIO
" .Industries, 'A' Wing, 7th floer, Nirmen Bhawan, New Delhi foxr
- information end necesnary action please, o
e '3, 'The Sugerintending Engineer Cal.Cent.Elect, Ciruleull CPWD,

l""‘hnc.‘:‘.:...‘*ena\ e .s;,m» S i ot s e, e, e oo

&. The Executive Engineer Cal. Cent, Elect. Division«III, & IV,
. C.F, W.D., Calcutta"QOo e

\5///;ersen concerned,

Supﬁfzﬁzgﬂuiﬁe’ﬁﬁzzgéﬁﬁ(COORD)/34Q7 ‘% -

__N\ | o

<7
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i Government serving ‘In the State and Union 'Territories of North
C Eastern Reglon - regarding.

IR PRI S : .
. .AME‘I] o At

N R i

1. SSB Difpctomlo may kindly rofer to thoir UO No. 42/SSI/A1799(18)- 2369 datcd

/] ik
;;ﬁ:"e ;:‘;‘.\l\h ] H
o
A
o |
.E';?"a . i :‘,' / —_ 23 - .
ad }:“‘ nnexure- K""
/ e pummminey
J SYCOURT CASE | i
f
| ' MOST IMMEDIATE Annzcuar -
: Cabinet Secretarial
(E.A.Scction)
SAubjcct-‘:: ‘Special (Duty) Allowance for Civilian employces of the Central

31.03.2(')_0',(")‘_ on the subject mentioned above.
vl't “.iv
L 2. ‘Tho poinia,of doubt miscd by SS1 in their UN No. 42/SST/AT/99(18) - 5282
dated ;':2'.9:‘.“1999 have been cxamined in consultation with our Integrated Finance
T el ' Co .
and, Ministry , of Finance (Department of Expenditure) and clarification to the
. pu.ihtﬁ doubl is given under for information, guidance and necessary aclion

R
wo Yy oo

Lo i) b The Hon'ble Supreme Court in their Judgment
SN ul: | delivered on 26.11.96 in Writ Petition No. 794 of
gl 111996 held that civilisn employees who have All

<7 | India transfer liability are entitled to the grant of
SDA on being posted to any station in the
N.E.Rcgion from outside the region and in the
following  situation - whether a  Central
Government cmployce would be cligible for the
grant of SDA keeping in view the clarifications
issucd by the Ministry of Finmice vido their ut)
No. 1I(3)/95.E.UB) dated 7.5.97 ..\ -
a) A person belongs 10 outside N.E.Region but he is | No
I appointed and on first appointment posted in the
| " | NE.Region after sclection through  dircct

.3 |recruitment bascd on the recruitment made on all |
! - | India basis and having a commorv/centralised
“ ] 1 | seniorily list and All India Transfer Liability.

e

b) . | An cmployce hailing from the N.L. Region No
gelection on the basis of an All India recruitment
test and bome on" the Centralised cadre/service
| comumon geniority on  first appointment and

posted - in the N.ERegion. He has also Al India |

Transfer Liability. 1
i) . An - cmployce belongs to  N.L.Region was No -
.| appointed as Group “«C" or “D” cmployee based | -
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on local. rocruxlmcnt when thero were no cadre
rules for. tho post (prior to grant of SDA vide
Mmmtry of knumco OM No. 20014/2/83-E.1V
.dated; 14 Ml L983 and. 20.4.87 read with O.M.
20016/1%8617, I(B). datcd  1.12.1988)  but

: subscquqqux ltho}post/cadw was centraliscd with

comxponw ‘geniority hﬂt/promouon/All India

_ Tramfcn/Lmbmty etc.. xOll his continuing in the
A N.E; chlon though they can be transferred out to

anyiplace outsxde the, NE Region having All Indm

‘| ‘I'ransfer Llabxllty

.| An ¢z, cmployee  belongs

to N.E.Recgion and
subscqucmly posted outside N.E.Regjon, whicther
he willibe cligible for SDA if postcd/transferred
to'N. I:chlon He is also having a common All
India scniority and All India TransCer Liability

An: cmploycc lailing from NE Region, posted to
NE region initially- but subscquently transforred
out of NE Region but rcposted to NE Region aflcr
sometime serving in non NE Regjon

YES

Tho MOF. Deptt. Of Expdr. Vide their UO No.
11(3)/95-E. II(B) dated 7.6.97 have clarificd that a
mero clause in the appointment order to the effect
that; the ~person concerned is liable to be
txansfcrrcd anywhere in India docs not make him
uhglblo for. the grant of Special Duty Allowance.

+ | For,determination of the admissibility of the SDA
| to; zmy Central Govt. Civilian - cmployccs having

All Indxa Transfer Liability will be by applying
‘tcsts (a) whether recruitment to the Servic/Cadre

. "/Post-has been .mado on. All India ‘basis (b)

whether promotion is also donc on the basis of
All India Zono of promotion bascd on common
scmonty for the acrvncc/cadrc/poat as a whole (¢)
in the;case of SSB/DGS, ;- there is a common
rccruxlmcm gystem made on All India basis and
promohonu are also ono on tho basis of All India
. Comunon Scniority. DBascd on the above
“criteria/tests ;all crployees recruited on the All
Indm basis and having a common seniority list of
All Indm basis for promotion ctc. are cligible for
tho grant of; SDA irrespective of the fact that tl\c

3 cmploycc hmls from N.E.Region or posted to |
“| N.E.Regjon from outsidc thc N.E.Rcgion

In case the employce
hailing from NE
region is  posted
within NI Region he
is not cntitled . to

-SDA till he is once

transfcrred  out  of
that Region

- | Based on point (iv) above, some of the units of
: )| SSB/DGS have authorised payment of SDA to
i; | otho cmployces. hailing from NE Region and

posted within the N.E.Region while in the casc of

others, the DACS have objected payment of SDA

%
N\

It has already been
clarified by MOF
that clausc in the
appointment  order

regarding All India




— 25 -

"

,.;.; fb_..',_'f.cmplbycca hailing from NE Region and posted
i L within the NE Region irrespective of the tact that

Etd Eligible for the grant of SDA

{[i tholr'” transfor Hability ‘is All Indig Transfer
Hi|, Liability or. otherwise. In such cases what should
i the ‘norm for payment of SDA i.e. on fulfilling the
W criteria of " All" India  Recruitment Test & to
ii!| promotion of All India Common Seniority basis
3 having  beon “satisfied are all (e employces

transfer

SDA

Liability
docs not make him

eligible for grant of

.| docision of the Hon’ble §

| NERegion with effect

. Whether the. payment made to some employecs
l}aﬂgmgﬁom NE Region and posted in NE Regjon
‘bolrecovered after 20.9.1994 je. the date of

' upreme Court and/or
whether the paymerit. of SDA should be allowed
toall cmployces including those hailing from
from the date of their
appointment if they have All India Tranafey

Liability and aro promoted on the basis of All
India Common Scniority List,

}

recovered  from  the

The payment made
to employees hailing
from NE Region &
Posted in NE Regjon
be revered from the
datc of its payment,
It may also be added

that  tho  payment
made to the
incligible  emiployec
hailing from  NE
Region and posted in
NE region be

date of payment or

after 20th Sept., 94

I

DN O A R N e

Cab. Scctt. UO, No. 20/12/99-13A-1-1799 dated 2.5.2

whichever is later. .

(Expenditure)'s 1D, No. 1204/E.N(B) d

oy

A

i
!
i
g U
N . B ; '
HRIEH At v
i

4 M i
ol . f
[ . !

'1.[‘:{' B I

520 Shei R.S.Ded], Dircctor ARC
- Shei R.P. Kureel, Director, SSB .
: Birg.(Rctd)G.S.Uban, 1G,SFF :

Shri S.R.Mchra, JDP&C), DGS
Shri Ashok Chaturvedi, J S(Pcm),R&AW,
Shei B.S.Gill, Director of Accounts, DACS

Shti J.M.Menon, Dircctor Finance(S),Cab. Sectt,
Col. K.L. Jaspal, CIOA, CIA

000,

————

\ e dSRI—

_ urrence of the Financc I
. Secretariat vide Dy, No. 1349 dated 11.10.1999

division, Cabinet

and Ministry of Finance-
ated 30.3.2000,

Sd/-

Ulegible

(P.N.THAKUR)
DIRECTOR(SR)



e b s, v

: e - e o Ay o

C 4v;(\"';’]-‘l'”\-llrl\"' IR Il'”\f"'\ -
| TR bty Wit U'_';:; ool
'[;‘II\\’_‘“\||’\‘|1 f‘l" ‘_"l))l"’\' |1|\/|“|‘\M M(),l
: C e P or Rammie b sl 78 00
’ ‘ 1 lu\”(' ”](}L."‘\'“‘]l'g
o S . - (e o050
TUOETe T A e e (S Daleed, Cioonnabinlithe . 20084 o "

o, N .
/lu- m:;)m indae mlm;r |',n[vn|(-(\|' (Ileet.),
T Chawahati Clont el fi lm (IJP'II Cirele - !
OIS Ramanimsidan o I -
(.u'\i'nl\: 0% PR o |
| I,i ;
R g ﬁ» W e
Sub R('lnmr‘\u( nLionsi lmpml of §

)lm Mnm I\nnln D,
IShanlngi 1nr Vr'ml (Ji l)/\ R SR

"1«,'\ w-H' (\\,)lm:l(m'\ vl(‘|)|(“4(‘l1( 1l)un dated  03-05-20018

Cyorr of ey whmu((ml by Sl | ’]nm Kontn Das, Khalasi

attachedd un(lu (4 (I'IHD l(n\\m(lul hmm\l(h [ hecessary
please, : j

ndrocaod

e if)”_,u .

Ewele An it 0

_ l',x(‘ulhvo I‘,nplmrl (l'lut )
uuwn |lhl I lvrtrioni i

Iks F T
YWD Biamanim, v

' 'r“ 4 ’ (.xll\vnh.liu'ul

[
&
] ! )
s,
R . e R e A e N SR A
f
*
’ e e,
. CokgE e e )
< -, [P
AN N "
G - Do
: e .
. “ : .
. .
;
- ! )
b
»l

PEP T




e BRI - e N T TSRO AN s a b o
W T o

) "\‘-—.1... ,,f'/ U 6\7
oo - S T/@ o"f[/,

3oy

L l)nlul (mwt\lmln the 3" May, 2005.
: et o e
o qnv -(\]Dauy NO‘ o (9 SX. (u :

The Supcunluuhn;J ngmccu(l [ j . \é u( S ......
~ Gawahati Central 1 l«(lcw:\l( |(fLWTW/DJ‘° w A R

CPWD, Ginvahati 21, PR ;l_wf wh '”""T f‘ ‘,’s / A {

CRCIRL R / L. |
hhlqu;{‘hp I"xopon chan‘]‘(cl ) ‘k _

. luﬂ t, W ---—""“‘"“'*"
o B

Sub.- Specin I“)uiy /\Hnw“mu in u..qm.ct o(‘SIm Mum I ante Do, IKhalaghi,

YRRy
Sir, o : i

Most &cqpcclﬂllly, I lmw lhc honour bcg o slmc lhal [ have been uppomiul and
posted as Khalashi in the office of Assistant Engineer,(E), Aviation Electrical Sub-

division NoV; CPWD, Cooch Behar (W.B). Subsequentiy, i have been ransieiied’ an(i"'

posted al Quwnlmu under (mwnlmn 5 Iu.lmnl Dlvmon No.J,CPWP, Guwahati 21 .Sir,
accordance to the Circular in respect of-Special Duty, /\llowancc officers/stall who vac

been transferred and posted from outside NE, Region arc bcm;a allowed (0 draw Special,
PDuty Alfowance (Sl)/\) I m mu,wltcd lo inform you that in my cose the same lulm .m,'

nol hum1 nmmlmn(.d

Therefore, | :equcst yom l)cm{,n sclr lo,kmclly Iook into thc maucn S0 llml ! nm

not d(.pnwcd of my lcgmm e, duu |)]casc 'j"'“ Bk

Wnlh kind l(.é,z"lld‘; ST e H‘ o

e IR S L Y ours faithfully, o
Mot pas,
i o (Mani Kanta Das )
! o Khalashi :
' Guwahall Central Electrical Sub- division
(,l’WD Guwahati 21,

@Jﬂcb f= MEM@ (e) . £@~I(m Mc«ft
L. .(Z_wacdt- {,{mﬂw&, @W/ch

tfaiwww/‘w\@v\ i : " Q.

»mmm z Dinesr (Llegt. 9
Swrwhat] Carat, Fleot, &ub—Dlvv

nwnN"" ""

e e

LAY PN N R
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b o Annexure - [+ |
;(Ty‘ped Copy) | : o
: . S T 26304 {9
*  The ChiefEngineor (ELIEZ) .o’y © .
~ CPWD, Nizam Palace, o {
234/4 A.J.C.Bose Road, ‘ | Vv
Kolkata - 20 S

Sub: Payment of S.D.A. to Group ‘C’,g ‘D & W.C, official of CPWD in NTR - R cgareling

|
Sir, ‘ R L . .
| With due respect to your Honour ] beg to draw your king attention on the following -
fucts for perusal and IhYQIA_rLiblc COUSidc%ﬁ}ipn‘ please, . -

Swranrwe
b} Foine s R

iy e

That T have been posted to Guwahati under Executive Engincer (EL), Guwalati
Electrical Division No.I on “{ransfer from Kolkata vide your No.17/1/94-Admn. Dited
11/07/97 and presently working under said Division at (Guwahati & 1 was drawing SIA
accordingly. But the said payments thus since been discontinued to me from 3/2002 on the
ground specified in SE(EL)/GCEC, CPWD. Guwahati No.9(36)/GCEC/01-02 dt.Nil/2002
that “you belong to one of Gr. “C” staff & posted to N.E.R. but not posted from outside of

=%

NER” :

That, T had represented to SE(EL), GCEC, CPWD, Guwahati 21 (Cpy enclosed) to
re-consider my onse in_the light of O.M.No.11(5)/97-E-II(B) dated 29/5/02 of M/o Fibuncee,
Deptt. OF Expdr., G.O.1. commuitioated vide Dy, No.1069/DOVW&E/2 dt.06/06/02,
O.M,N'O.ZG/ZOOI-ADG,(ER) dated 10/06/02 and 71/2/2002-Admn. Dated 11/06/02 of M/O)

Urban Development & Poverty ‘alfeviation (Finance Division), AD.G.(ER), CPWED.
Kolkata 20 & Chief Bngincer (NEZ), CPWD, Shillong respectively (Copy enclosed for
ready reference). R -

Bt to my utler surprise, | have ngain. been d'i:'e'ull_owed payment of S.D.A. vide _
No.19(2)/MIASC/GCEC/03/1512 dt.10/10/03 of SE(EL), GCEC, CPWD, Guwahati with

reference to the terms of DG(W), CPWD, New Delhi Office Order No.142191-ECIV(IC) '/
dated 07/01/02 O.MNo.71/2/2002-Adm’ryL_c},t. 17/07/2002 of Chief Engineer (NEZ), CPWD,
Shillong (Copies enclosed for ready reference). ‘At the same time the facility has been
extended to other Gr. “C” staffi.c. JEs, i

In this connection it is stated in terms of Above mentioned O.M.of M/o Finance,
Deptt. Of Expdr., G.O.L that all cases for grant for special duty allowance including those

of All India Service Officer, arc regulated strictly in accor

dance with the criteria “The
Specinl Doty Allowanee shall be admissible to Central Government Employees having All

india Transfer liability of posting to North Eastern Region (including Sikkim) from outside
the region, o :

In view of above mentioned decision of M/o Finance, Govt, OFf India there i no

scope of making further dilférentiation among officers with their grades / cadre ele ns -

emphasized vide letter No.10(2)/MISC./GCEC/2003/1512 dt, 1071003 of SE(EL), GCliC:,
CPWD, Guwahuii 21 (Copy enclosed) sitice invited refercice of DG(W) & Chicf
(NEZ) on the said letter by passed ill Eirculéirs / clarifications of
issue of O/M dated 29/05/02 of M/O Finance, Govt. of Indi

Engincer
ation any authority with the
a (Copy attached).

It is, therefore, earncstly rc-.:'qucste‘d 16 reconsider. my case sympathetically in the light of
above made O/M of M/O F inance, Govt: of India so that I may not be deprived again from
me legitimate claim of getting SDA as'per admissible rsics, - :

Submitted for favour of your kind consideration & favourable action,

Enclo: As nbove Yours fuithfully

/ - Sd/-
: (R.C.Bordoloi

N W Lalt Chsernivi .
: : GEDI, CPWD, Guwahati 21
Seal :

. - !
Assistant Engincer ' %\) O :

Guwahati Central Bloct, Suly » Riviigion

CPWD, Quwahat! = 23,



CENTRAL ADM1N1$TRAPIVD TRIBUNAL_
GUWAHATI BENCH

G

Criginai Applciation No. 55 of 2000

Cbale of decias dion : This the 19th day of March, 2001.

Hon'ble Mr. Juatlce‘D.N,Chowdhury, Vice~Chalrman.
Hon'ble Mr. K.K;Shérma,}Mehber (A).

Sl Mnn@] Kumar, ™ o~
Lower Division Clerk.,. ..., ; C
Office of the- Deputy Dlrecter, - ot

Subaidiary lnLeJl;gence Bureau,

Basistha Road, Guwahat1 28 & 167 ors. ... Applicants

By Advocate My . A¢ Ahmed,.

~versus-

1. Unlon of Indla,- '
represented-py the Secretary to Lhe
'Government of>India, Ministry of-
dome ‘Affairs, quth Block,

New Delhi.- .

2. The Djr@cLo{, :
Intelligence® Bueau,
Noth Block,' Ncw Deﬂhj

3. The Deputy DirePLor, _
Sub51d1ary Intelligence Bureau,
Basistha Road, = L
Guwahati-28.

A, .
T

.

, -..Respondents
Advocate Mr. A. neb Roy, Sr. c.c.s.c.

CHOWDHURY J. (v.¢.).

The - appllcants are one hundred ang stLy eight:

number serv1ng under' ;hé Deputy Director, - Subsidiary

Tntelligance Burean, iﬂ &ifﬁ@rﬁnt

RPivisien Clerk, Assistant} Stenographer,

ACIO-1/G, P.s., JIO-I1/G, Section Officer, Upper Division
" - '

Security Assistant,

Clerk ete. Their griévaﬁée is common in nature claiming

Special Duty Allowance (here:nafter referred to as _Spa)

Pavable

North Eastern Reqnon By  now the issue is involved ' is

settled on the basgias of numerous decision af ghe BY pE emne

Contd, .

capacities, J{ke Lowar
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_ %!hml subsequently c)arlfled by the depdrtment The Cébinet
'-SecreLarlaL (Ea.l SerLlon) clarified . the. matter by a
Notlflcatlon daLed 2.5, ?OOO The- c1v113;n employees who have
all lndJa Lransfer ‘1abJJJLy are entitled for grant of SpA

O being Posting Lo any’ ﬁtation in the wi Region from

mut%]dn.ﬁthm«m”oﬂ'mn hn emplioyee hadling  (rom the North

Lastern Region selectédf'on the basis of all India

recruitment test  and - borne on the centralised
cadre/service, common seniority on first appointment ang

posted in the N.E. region per Se 1s not entitled for the

SDA. He  or she would be entitleg to Sha only 4if posted

Oulside NE Region oh'ttanéfer An emp]oyeo hal[lng from N

Region initially byt subsoquenLJy transferred ou of the NJ

|

Region pyt reposted to NE Reglon would also pe entitled to

From  the Mmaterials made  available i Lhisn

applicatién it s . difficult for the Tribunal to
d@ﬁ?rﬂ{ﬂ@/ﬂyalu&ue#.as‘ tof;naturewwof””bbsggﬁg'”6f*fééhh

individual applicant:
In  rthe circumstances upon hearing the learned

counsel Mr. A, Ahmed for the applicant and Mr. A.Deb Roy,

learned sr. C.G.5.C. we are of the view that engg of justice

'lei be met if a direction 1s issued Lo the applicant ro

qubm:t‘ 1ndividual repro&entat1on before

Fhe concernedd
/

DUy Narrvating the factual position. Accordingly we

direct (he applicants toAvmake individual representations

williin A period mﬁxﬁnm mwnLh From Lhe date of

Certified Copy of tho order.vfhe respondents On receipt of

»u<h application consider the same in the light of the oM

issued from time to time more partiqularlynon the basis of

Lhe C1m lfw‘aLvon isgued by. Lhe D.ire(*('br(bm), Cabiner

receipt of

Seretariat dateqd 2-5.2000 with the-

Finange Division ag early aa POssible at ANy rate Wilthin the

N\ N
mé’/‘p’ antgsqete

A ad b e ma

~COntUTEence TSF T ihe T



AR .
- perl;od of two months: from the date of receipt of individual
representaruon from the appilcants | T
The applmatlon is dls 0sed of accordin ly. There
p g
shall however, no order as to costs.
L
o Sd/ VICE CHAIRMAN
Sd/ MEMBER (Adm)
| - o SR 2l B AST
trg ' | -'1‘." of App‘icahon: 1-. ......... C? Qﬂ; pb
- +.yte ‘on which copy is rcﬂiY' 2.6 B, 05T
n‘ni on which copy is delivered & <% “w* e
,vr(ifieo o be true copy

= e 20 "9, 08
i%m«m Officer (Ju: tﬂf
C. A. T. Guvahati Benehb
| S . Guwahati 5.




